)

" IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD.

0,a ,No.938/96. Date of order : 8.8,1996.
Between
Sanathan Goud «+ Applicant

And

1, Union of India, Reptd. by
General Manager, S.C.Rly.,
Secunderabad. -

2. The Chief Personnel Officer,
S.C.Rly., Secunderabad.

3. The Chief Medical Officer,
S.C.Rly., Secunderabad.

4. The Msdical Director,

5.C.Rly., Lalaguda, -
Secunderabad. «+ Regpondents

Counsel for the Applicant .. Shri Sreenivasa) Sarma

Counsel for the Respondents .+ Shri N.R.Devarafj,
SC for Rlys.

CORAM

Hon'ble Shri Justice M.G.Chaudhari : Vice-Chairman

Hon'ble Shri H.Rajendra Prasad @ Member (A)

Order

{Per Hon'ble shri Justice M.G.Chaudhari : -Vice-Chairman)
We find no ground to disagree with the reasoned order ‘

§assed by the chief'Personnel-Offiéer_on 5.7.96 [disposing of

the representation of the applicant as directed|by the

~ previous order dated 28.5.96. | |

2. The applicant relies upon the circular dated 14.4.8§

(which is not produced). That has been considered by the

Chief Personnel Officer and hg has stated that that was
one time dispensation for the ad-hoc clerké sefving as a ggéa
at that time and that scheme is.not thereafter hpplicable

nor is it applicable to Open Line staff. | : §
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3. The applicant was promoted as a Junior Clerk on adhoc

basis on 13.2.89,

He did not fulfil the requirenent of 1ength

of service as on that date to avail of the one time dispensa-

tion.

we are not able to agree with that contention.

above consideration the applicant cannot hope to

scheme now having chosen to appear at -the regula

for promotion held on 16.11.91 and 7.10.94.

at both the selections he missed so far the regu

The applicant hés therefore to necessarily quali
selections. The order dated 5.7.96 states that

{s still eligible to qualify aé future selection

Hence eventhough he now wants to rely on the same

Apart from the

rely on that

t selections

Sinte he falled

lar promotion.
fy at future
the applicant

s, It also

states that he can be continued as clerk on adhgc basis

as per requirements of exigencies of service,; i

£ it was

so necessary, till guitable alternative arrange

Prima facle we may assume that alternative arra

ki ke At |
contemplated promotions by regular selection.

ents are made.

gements are

he assurance

flowinéhgﬂzt the said order therefore should be sufficient

safeguard to the applicant.

It s open to him to qualify

at future selections and avall of the opportuni ¥ of promotia

if he successfully clears the selections.

no ground to ente tain this O.A, Hence it is r

We t ereforﬁbee .

jectéd.'

£ﬁ6¢a§7a%“”_ ;-

.¢.Chaudhpri )

] s
J|\'5'~ J. s :
( H.Rajenfas""a“d') - ( M. :
MemberNd} « Vice-Chairman. = <

Dateds 8.8.1996.
Dictated in Open Court. I?b*
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s cdipb .
- To |

1, The General Manager, S;C.Rly,
Union of India, S2cunderabad.

2. The Chief Personnel Officer,
%.C.Rly, Secunderabad.
3. The Chief Medical Otfticer,
S.C.Rly, Secunder abad.

4, The Gk Medical Officer,
S.C.Rly, Lalaguda, Secunderabad.

5. One copy to Mr,Sri Sreenivasa sarma, Advocate, (

6. One copy to Mr;N.R.rEvraj, SC for Rlys, CAT.Hyd.

7. One copy to Library, CAT, Hyd.’
8. One spare copy.
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.IN THE CENTRAL ADMINISTRARIVE TRIBUIAT

HYDERABALD BENCH ATHYDERABAL

.D/;,,,f”"

THE HON'BLE. MR.,JUSTICE M.G.CHAUDHART
VICE~CHAIRMAN

aAND
:-—-——-'—"';

THE HON'BLE MK.H.RAJENDRA PRASAD:M(A)

Dated: @ - & -1996

QEBER / JULGMENT

I‘/.[-J:'Q/IR.A./C.J\- NOl
in

mAﬂo[_qgﬂq&.

T.A.No. . (W.p.

Issued,

Allowed.

Admittﬁd and Interim Directddns

Disposgd of with directions:

Dismissed
Dismigsed as .withdrawn.
Dismi sed for D9£ault.

d/Re jected.
M

No - order as,to costs.
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